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NATIONAL HUMAN
RIGHTS COMMISSION

‘Prof’s rights seem to have been violated’:
NHRC issues notice to Haryana DGP

THRC on Wednesday issued a notice to Haryana director
general of police, asking for a detailed report within one
week on Ali Khan Mahmudabad’s arrest and remand to cus-
tody. The commission said it had taken “suo motu cognisan-
ce” of amediareporton the professor’s arrest for hisalleged-
ly offensive posts related to Operation Sindoor. NHRC noted
that the media report discloses “prima facie, that the human
rightsand liberty of the professor had been violated”.
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Ashokavarsity prof’s arrest: DGP
asked to submit reportin aweek

Rights body takes sou motu cognisance of case

Upwar JaLau
NEW DELII, MAY 21
The National Human Rights
Commission (NHRC) has
sought a detailed report
from the Haryvana DGP
regarding the arrest of
Ashoka University Profes-
sor Ali Khan Mahmudabad,
even as the Supreme Court
granted him interim bail
The commission said it had
taken a suo motu cogni-
sance of the arrest over his
social media posts concern-
ing Operation Sindoor.
Seeking a detailed report
within a week, it stated that,
prima face, as per media
reports, the professor's
human rights and liberty
appear to have been violated.
Mahmudabad, Associate Pro-
fessor and head of the politi-
cal science department ofthe

L

Professor All Khan Mahmudabad being escorted by the police
after his arrest in Sonepat. rnree

university, was arrested by
the Haryana Police under
multiple sections of the IPC
for an Instagram post, in
which he critiqued what he
described as selective praise
by nght-wing commentators,

“T am very happy to see so
many right-wing commenta-
tors applauding Colonel
Sophia Qureishi but perhaps
they could also equally loudly
demand that the vicims of
mob lynchings, arbitrary bull

dazing and others who are vic-
tims of the BJP's hate mon-
gering be protected as Indian
atizens. The optics of two
women soldiers presenting
their findings is important but
optics must translate to renlity
on the ground otherwise it's
just hypocrisy,” he had posted
Although his post includ-
ed praise for the Indian
armed forces, the Haryana
State Commission for
Women found it objection-
able and summoned him to
explain his remarks. How-
ever, after he skipped the
summons, the women panel
chairperson lodged a formal
complaint, following which
he was arrested. The profes-
sor then approached the
Supreme Court, which
granted him interim bail,
but refused to stay the
investigation against him.
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Fill top position in state
disability panel, improve
Asha Kiran, says NHRC

ASHISH SRIVASTAVA @ New Delhi

THE National Human Rights Commission
(NHRC) has directed the Delhi Chief Secretary
to speed up appointment of the State Commis-
sioner for Persons with Disabilities (SCPD), a
post that has been lying vacant for over a year.
The panel has asked the top bureaucrat to submit
an action taken report by July 11.

In its communication, the Commission also
called for urgent action to address the severe
shortage of healthcare staff at the Asha Kiran
shelter home, which came under scrutiny last
year after 28 inmates died within a month.

The directive comes after a complaint from a
member of the NHRC'’s Core Group on Disability
- Dr Satendra Singh - who is also part of the ad-
visory committee assisting the Delhi SCPD.

The complaint raised grave concerns over ne-
glect of the rights and welfare of people with dis-
abilities in the capital. Dr Singh highlighted the
non-functioning of District Level Committees,
absense of meetings of State Advisory Board on
disability, and lack of policy implementation for
individuals with high support needs.

The NHRC took cognisance of the matter on
October 8, 2024, and asked the government to sub-
mit an action taken report within four weeks. In
response, the Social Welfare Department submit-
ted a report in February 2025, stating that there-
cruitment process for the SCPD was initiated on
October 30, 2024 while the department secretary
has been given interim charge of the position.
The NHRC noted that while some progress has
been made since its intervention, a response was
triggered only after the panel took notice.

‘Asha Kiran
staff being
recruited’

The Delhi govt
report stated
that steps are
being taken to
recruit staff for
Asha Kiran, and
a proposal to
hire workers on
outsourced
basis has been
submitted to
address the
urgent lack of
health workers.
However, key
posts including
that of the
Superintendent
remain unfilled

Cabinet
nod to aid
disabled

A Cabinet note
for a financial
aid scheme for
people with
disabilities
requiring high
support was
approvedin
October 2024,
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NHRC takes cognisance
of Mahmuda bad 5 arrest

NEW DELHI: The National
Human Rights Commission
(NHRC) on Wednesday took
suo motu cognisance of the
arrest and custody remand
of Ashoka University profes-
sor Ali Khan Mahmudabad,
citing potential violations of
his “human rights and lib-
erty”.

“The Commission has
noted that the
[media] report... discloses,
prima facie, that the human
rights and liberty of the said
Professor have been vio-

A]] Khan Mahmudabad

lated,” NHRC said in a state-
ment. NHRC issued a notice
to Haryana DGP, calling for
a detailed reportin the mat-
ter within a week.” HTC

22.5.2025
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NHRC takes suo motu cognisance of
Ashoka University professor'sarrest

STATESMAN NEWS SERVICE
NEW DELHI, 21 MAY

The National Human Rights
Commission (NHRC) took suo
motu cognizance on Wednes-
dayofa media report regarding
the arrest and custodial remand
of Ashoka University Professor
Ali Khan Mahmudabad in
connection with his alleged
comment on ‘Operation Sin-
door.’

The NHRC issued a notice
to the Director General of
Police, Haryana calling for a
detailed report in the matter
within one week.

Mahmudabad is an asso-
ciate professor and head of
the Political Science Depart-
ment at Ashoka University.
He was arrested earlier this
week for a social media post
about India’s ‘Operation Sin-

door,” which targeted nine
terrorist sites in Pakistan and
Pakistan-occupied Jammu &
Kashmir.

“The Commission has
noted that the repon, which
containsagistof the allegations
on the basis of which he has
been arrested, disdoses, prima
facie, that the human rights
and libertyof the said professor
have beenviolated. Therefore,
it has deemed it to be a fit
case for taking suo motu cog-
nizance of the reported inci-
dent,” said the NHRC in a
statement.

Earlier, the Supreme Court
granted interim bail to Mah-
mudabad in the Haryana
Police FIR over his social
mediaposts about 'Operation
Sindoor.' He wasarrestedon
May 18 and has been in cus-
tody since.

Abenchof Justices Surya
Kant and N. Kotiswar Singh
refused to stay the two FIRs
registered by Haryana Police
against him, saying he has
not made out any case for a
stay on investigation. However,
the bench released him on
interim bail.

“We direct the petitioner
to bereleased oninterim bail
subject to the furnishing of
bail bonds to thesatisfaction
ofthe CJM Sonepat,” ordered
the bench while imposing
certain conditions on his
release.

The apex court has
restrained the associate pro-
fessor from makingany further
online posts or speeches on
the issue or speech related
to this matter. No article or
online posts are to be made,
norwill any speech be deliv-

ered on the subject matter
of the case.

Furthermore, he has been
restrained from making any
comments on the terrorist
attack on Indian soil or the
counter-response that was
given back to Pakistan by
India.

Moreover, the bench has
also asked him to surrender
his passpont. It also ordered
the constitution of a Special
Investigation Team (SIT) with-
in24 hours to probe the mat-
ter. The top court directed
that the SIT be comprised of
senior IPS officers who do
not belong to Haryana or
Delhi, and one officer of the
SIT should be awoman. The
SIT should be headed by an
Inspector General rank, and
the other two members must
be of SP rank.



NATIONAL HUMAN
RIGHTS COMMISSION

{ DIRECTS HRY POLICE TO FORM SIT }

SC grants interim bail
to Ashoka arlty prof

Sunil Rahar & Ayesha Arvind

letters @hindustantimes.com

ROHTAK/ NEW DELHI: The
Supreme Court on Wednesday
granted interim bail to Ashoka
University associate professor
Ali Khan Mahmudabad,
arrested by the Haryana police
for his social media posts on
Operation Sindoor — India’s
military response to the April 22
Pahalgam terror attack. The
court, however, refused to stay
the investigation against him.

A bench of justices Surya
Kant and N Kotiswar Singh
directed the Haryana police
chief to constitute a three-mem-
ber special investigation team
(SIT) headed by an inspector
general (IG) rank officer, also
including a superintendent (SP)
rank woman officer, within 24
hours to investigate the case,
particularly the academician’s
“intent” behind his social media
posts that led to two FIRs
against him.

His lawyer Kapil Balyan said
Mahmudabad's team is likely to
get the interim bail orders by
Wednesday evening and the
professor would be released on
Thursday.

The bench clarified the bail
was being granted to “facilitate”
the investigation. It directed
Mahmudabad to furnish a sin-
gle bail bond for both FIRs reg-
istered against him and submit
his passport before the chief
judicial magistrate, Sonepat.

The court further directed

Ali Khan Mahmudabad

the assistant professor to not
make any public comments,
social media posts, or write arti-
cles expressing his opinion on
the recent India-Pakistan con-
flict and the recent terror attack.

The bench, which examined
the online posts by the profes-
sor head of the political science
department at the Sonepat-
based private university, ques-
tioned the timing of the said
Facebook posts at a time when
the country was witnessing
“charged emotfions”.

It also questioned his choice
of words, saying one of his posts
contained “double meanings”,
while suggesting that its intent
should be analysed by someone
with “deep knowledge and
understanding” of such “aca-
demic” language.

Mahmudabad’s conduct, the
court said, constituted what was
termed “dog whistling” in law.
Senior advocate Kapil Sibal, rep-
resenting the professor, argued
that there was no criminal
intent behind the post, even if
the timing of its publication
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could be questioned.

The court added it was una-
ble to find any statement made
in Mahmudabad’s posts that
disparaged women or the twa
Indian army women officers.

“..His words have double
meaning. Perhaps, someone
with deep knowledge of such
words can analyse his intent,”
the court said, asking additional
solicitor general (ASG) SV Raju,
the counsel for the state, “to
show where was a statement
where he (Mahmudabad)
attempted either directly or
indirectly to even remotely
insult or disparage women and
women officers of the Indian
Army?”

Rights violated: NHRC
takes cognisance of
prof's arrest

The National Human Rights
Commission (NHEHC) on
Wednesday took suo motu cog-
nisance of the arrest and cus-
tody remand of Ashoka Univer-
sity professor Ali Khan Mah-
mudabad, citing potential
violations of his “human rights
and liberty”.

“The Commission has noted
that the [media] report... dis-
closes, prima facie, that the
human rights and liberty of the
said Professor have been vio-
lated,” NHRC said in a state-
ment.

The commission issued a
notice to Haryana DGP, calling
for a detailed report in the mat-
ter within a week
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NHRC takes cognisance
of Mahmuda bad 5 arrest

NEW DELHI: The National
Human Rights Commission
(NHRC) on Wednesday took
suo motu cognisance of the
arrest and custody remand
of Ashoka University profes-
sor Ali Khan Mahmudabad,
citing potential violations of
his “human rights and lib-
erty”.

“The Commission has
noted that the
[media] report... discloses,
prima facie, that the human
rights and liberty of the said
Professor have been vio-

A]] Khan Mahmudabad

lated,” NHRC said in a state-
ment. NHRC issued a notice
to Haryana DGP, calling for
a detailed reportin the mat-
ter within a week.” HTC

22.5.2025
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NATIONAL HUMAN

RIGHTS COMMISSION

Ashokavarsity prof’s arrest: DGP
asked to submit reportin aweek

Rights body takes sou motu cognisance of case

Upwar JaLau
NEW DELII, MAY 21
The National Human Rights
Commission (NHRC) has
sought a detailed report
from the Haryvana DGP
regarding the arrest of
Ashoka University Profes-
sor Ali Khan Mahmudabad,
even as the Supreme Court
granted him interim bail
The commission said it had
taken a suo motu cogni-
sance of the arrest over his
social media posts concern-
ing Operation Sindoor.
Seeking a detailed report
within a week, it stated that,
prima face, as per media
reports, the professor's
human rights and liberty
appear to have been violated.
Mahmudabad, Associate Pro-
fessor and head of the politi-
cal science department ofthe

L

Professor All Khan Mahmudabad being escorted by the police
after his arrest in Sonepat. rnree

university, was arrested by
the Haryana Police under
multiple sections of the IPC
for an Instagram post, in
which he critiqued what he
described as selective praise
by nght-wing commentators,

“T am very happy to see so
many right-wing commenta-
tors applauding Colonel
Sophia Qureishi but perhaps
they could also equally loudly
demand that the vicims of
mob lynchings, arbitrary bull

dazing and others who are vic-
tims of the BJP's hate mon-
gering be protected as Indian
atizens. The optics of two
women soldiers presenting
their findings is important but
optics must translate to renlity
on the ground otherwise it's
just hypocrisy,” he had posted
Although his post includ-
ed praise for the Indian
armed forces, the Haryana
State Commission for
Women found it objection-
able and summoned him to
explain his remarks. How-
ever, after he skipped the
summons, the women panel
chairperson lodged a formal
complaint, following which
he was arrested. The profes-
sor then approached the
Supreme Court, which
granted him interim bail,
but refused to stay the
investigation against him.
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‘Prof’s rights seem to have been violated’:
NHRC issues notice to Haryana DGP

THRC on Wednesday issued a notice to Haryana director
. N general of police, asking for a detailed report within one
week on Ali Khan Mahmudabad’s arrest and remand to cus-
tody. The commission said it had taken “suo motu cognisan-
ce” of amediareportonthe professor’s arrest for his alleged-
ly offensive posts related to Operation Sindoor. NHRC noted
that the media report discloses “prima facie, that the human
rights and liberty of the professor had been violated”. tnn
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NATIONAL HUMAN

RIGHTS COMMISSION

‘Prof’s rights seem to have been violated’:
NHRC issues notice to Haryana DGP

THRC on Wednesday issued a notice to Haryana director
. N general of police, asking for a detailed report within one
week on Ali Khan Mahmudabad’s arrest and remand to cus-
tody. The commission said it had taken “suo motu cognisan-
ce” of amediareportonthe professor’s arrest for his alleged-
ly offensive posts related to Operation Sindoor. NHRC noted
that the media report discloses “prima facie, that the human
rights and liberty of the professor had been violated”. tnn
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NATIONAL HUMAN

RIGHTS COMMISSION

‘Prof’s rights seem to have been violated’:
NHRC issues notice to Haryana DGP

THRC on Wednesday issued a notice to Haryana director
. N general of police, asking for a detailed report within one
week on Ali Khan Mahmudabad’s arrest and remand to cus-
tody. The commission said it had taken “suo motu cognisan-
ce” of amediareportonthe professor’s arrest for his alleged-
ly offensive posts related to Operation Sindoor. NHRC noted
that the media report discloses “prima facie, that the human
rights and liberty of the professor had been violated”. tnn
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NATIONAL HUMAN

RIGHTS COMMISSION

‘Prof’s rights seem to have been violated’:
NHRC issues notice to Haryana DGP

THRC on Wednesday issued a notice to Haryana director
. N general of police, asking for a detailed report within one
week on Ali Khan Mahmudabad’s arrest and remand to cus-
tody. The commission said it had taken “suo motu cognisan-
ce” of amediareportonthe professor’s arrest for his alleged-
ly offensive posts related to Operation Sindoor. NHRC noted
that the media report discloses “prima facie, that the human
rights and liberty of the professor had been violated”. tnn
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NATIONAL HUMAN

RIGHTS COMMISSION

‘Prof’s rights seem to have been violated’:
NHRC issues notice to Haryana DGP

THRC on Wednesday issued a notice to Haryana director
. N general of police, asking for a detailed report within one
week on Ali Khan Mahmudabad’s arrest and remand to cus-
tody. The commission said it had taken “suo motu cognisan-
ce” of amediareportonthe professor’s arrest for his alleged-
ly offensive posts related to Operation Sindoor. NHRC noted
that the media report discloses “prima facie, that the human
rights and liberty of the professor had been violated”. tnn



TIMES OF INDIA, Pune, 22.5.2025

Page No. 1, Size:(20.00)cms X (9.54)cms.

NATIONAL HUMAN

RIGHTS COMMISSION

‘Prof’s rights seem to have been violated’:
NHRC issues notice to Haryana DGP

THRC on Wednesday issued a notice to Haryana director
. N general of police, asking for a detailed report within one
week on Ali Khan Mahmudabad’s arrest and remand to cus-
tody. The commission said it had taken “suo motu cognisan-
ce” of amediareportonthe professor’s arrest for his alleged-
ly offensive posts related to Operation Sindoor. NHRC noted
that the media report discloses “prima facie, that the human
rights and liberty of the professor had been violated”. tnn



TIMES OF INDIA, Kolkata, 22.5.2025

Page No. 1, Size:(20.00)cms X (9.54)cms.

NATIONAL HUMAN

RIGHTS COMMISSION

‘Prof’s rights seem to have been violated’:
NHRC issues notice to Haryana DGP

THRC on Wednesday issued a notice to Haryana director
. N general of police, asking for a detailed report within one
week on Ali Khan Mahmudabad’s arrest and remand to cus-
tody. The commission said it had taken “suo motu cognisan-
ce” of amediareportonthe professor’s arrest for his alleged-
ly offensive posts related to Operation Sindoor. NHRC noted
that the media report discloses “prima facie, that the human
rights and liberty of the professor had been violated”. tnn
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NATIONAL HUMAN

RIGHTS COMMISSION

‘Prof’s rights seem to have been violated’:
NHRC issues notice to Haryana DGP

THRC on Wednesday issued a notice to Haryana director
. N general of police, asking for a detailed report within one
week on Ali Khan Mahmudabad’s arrest and remand to cus-
tody. The commission said it had taken “suo motu cognisan-
ce” of amediareportonthe professor’s arrest for his alleged-
ly offensive posts related to Operation Sindoor. NHRC noted
that the media report discloses “prima facie, that the human
rights and liberty of the professor had been violated”. tnn
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SC ‘dog whistle’ tag on

Sindoor “hypocrisy’ claim

Prof

gets

bail but
probe on

New Dealhi: The Supreme
Court on Wednesday
granted intarim bail to
Ashoka University pro-
fessor Al Khan Malmu-
dabad, arrested for his
social madia posts on Op-
eration Sindoor, but re-
fused to stay the investi-
gaftion against him, term-
ing his statements
“dog whistling”

Ali Khan Mahmudahad

A Dbench of Justices
Surya Kant and N. Kotiswar
Singh refused to quash the
two FIRs ragisterad against
Mahnmdabad by the Haryara
police and barred him from
posting anything relating to
Operation Sindoor:

The apex court also di-
rected the constitution of a
three-member special inves-
tigatlon team headed by an
inspector-general-rank officer
WD 24 houts o (nvestlgate
the case. The remaining two
members, of Whim one shoulkl
be a woman, will be officers of
the rank of superintendent of
polico and above.

Referring to news repors
of students and faculty mem-
bers of Ashoka University
planning to stage a protast
over Malmudabad’s arrest,
the bench sald: “If they dare
do anything, we will not accapt
it.... Weknow how to deal with
these people as they are all
withinour jurisdiction.”

The bench was dealing
with Mahmudabad's petition
challenging his arrest for his
Facenook post in which ha had
contrasted the “optles” of hav-
ing Colonel Sofiya Qureshi as
an Operation Sindoor spokes-
person with the “hypocrisy”
of the BJI's “hate-monger-
Ing” agalnst Muslims.

Senlor advocate Kapil

Sibal reprasented Mahmud.
abad in the court while addi-
tional solicitor-general 8.V
Taju argued for the Haryana
LOVETTIMent.

Expressing displeasure
over Mahnmdabad's choles ot
‘words, Justice Kant sald they
were a “deliberate” attempt to
“insult, humiliate™ and cause
“riscOmiort” to some pecple,

“This 1= what we call in the
1aw ‘dog whistling, Some of the
comments are not offending to
the natlon as such. But... when
the choice of words is deliber:
ately made to Insult, humillate
or cause discomfort to other
persons,.. we do not think the
learned professcr was short of
words. ... He could have used
simple language without hurt
Ing others,” Justice Kant, head:
ing the benech, observed.

“Have some respect for
the sentiments of nthers,”
headded.

Sibal submitted that there
was ne criminal intent behind
tha academic’s statoment, i
acknowledged that it should
have bean avolded at a fime the
couniry was facing acrisis in
the aftermath of the Pahalgam
‘terror attack.

Justice Kant said: “The
country has faced a big chal-
lenge, Monsters came all the
way and attacked our innocent
people. We are staving unied
But at this juncture, why do
¥ou (Manmudabad) want to
g£aln cheap popularity? Every-
body ralks about rights as I
the country for the last 76 years
was distribueng rights with:
out duties! Who will follow the
dutles to respectothers?™

The bench told Eaju that
Malhmudabad's comments ap-
peared to be “anti-war™ as he
had sald familles of the army
persomngl and civillans in bor:
der areas were going to suffer,
but “zome words appear ta
have double mesnings™.

Later, the court issned 3
written order that stated: “Hav-
ing regard to the eomtents of the
two alleged offending posts up
Inaded on soclal media, which
have lad 1o the registration of
twn FTHs against the petition.
€1, We are satisfied that no case
for staving the Investigation 1s
made put”

CONTINUED ON PAGE 4 b
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Ashoka
prof gets
bail but
probe on

P FROM PAGE 1

The written order said: “How-
ever, to hollstically under-
stand the complexity of the
phraseology emploved and
for proper appreciation of
some of the expressions used
in these two online posts, we
direct the director-general of
police, Haryvana, to constifute
anSIT”

The top court sald the
interim bail was granted to
Mahmudabad to facilitate
further investigation and di-
rected him to surrender his
passpart.

Relieved: University
Ashoka University said in
a statement that it was “re-
lieved and heartened by Prof
Al Khan Mahmudabad being
granted interim bail by the
Hon'ble Supreme Court. It has
provided great comfort to his
family and all of us at Ashoka
University”.

‘Rights violated’

The National Human Rights
Commission on Wednesday
sald that “prima facle” the
human rights of Mahmudabad
had been violated and sought
a detalled report from the
Haryana government within
a weell. “The commission has
noted that the report, which
contalns a glst of allegations
on the basis of which he has
been arrested, discloses,
prima facle, that the human
rights and liberty of the said
professor has been violated.
Therefore, 1t has deemed 1t
to be a fit case for taking suo
motucognisance of the report-
ed incident,” the NHRC said in
astatement.
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NATIONAL HUMAN
RIGHTS COMMISSION

NHRC seeks
Hry DGP report
on prof arrest
within a week

Times NEws NETWORK

New Delhi: The NHRC on
Wednesday issued a notice
to the Haryana director gen-
eral of police, asking for a
detailed report within one
week over the arrest and re-
mand to custody of Ashoka
University professor Ali
Khan Mahmudabad.

In a statement, the Na-
tional Human Rights Com-
mission (NHRC) said it has
taken “suo motu cogni-
sance” of a media report in
connection with the arrest
of Mahmudabad for his al-
leged offensive posts related
to Operation Sindoor.

On Wednesday, Supreme
Court granted interim bail to
Mahmudabad but refused to
stay the FIR and ordered the
Haryana DGP to constitute
an SIT of IPS officers to
probe the bona fides of his
statements. The NHRC noted
that the media report, con-
taining a gist of the allega-
tionsonthe basis of which he
was arrested, discloses “pri-
ma facie, that the human
rights and liberty of the pro-
fessor have been violated”.
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Murshidabad wagf stir: C?lps ~ Rehabilitation is not
‘inactive’ during ‘targeted’ : :
mob attacks, says HC panel pOSSlble V.Vl’[hOllt
-~ reconstruction: Panel

Kolkata: Bengal Police was

“completely inactive and ab- 'COUHCILI.OR MAIN

sent” during targeted mob at- CONSPIRATOR' » FromP1

tacks on homes and residents R ™ Violence report most
in Murshidabad’s Betbona un- > HC-constituted pane . . = e

der the cover of antiwagf law | Visited Betbona village T e o damning indictment

protests on April 11-12, aceor- and some areas of it it s »

ding to a factfinding report fi- | Shamsherganj, identified S %‘flsgd:ésr = thglvqm of Mamata gOVt. BJP

led by the threemember com- i3 Bakees Hint neken lé}lgeSSThEe d{i)viseicrf bench t)uf- JP on Wednesday said the

mittee constituted by Calcutta | into, looted and set ablaze 3

HC, reports Srishti Lakhotia.

The report flags local TMC
councillor Mehoob Alam and
Shamsherganj MLA Amirul
Islam’s presence among the
vandals who ran riot on April
11, in one instance destroying
pumps and tanks to ensure the-
re was no water to save proper-
ties that were burned down.
The report says miscreants po-
ured Kerosene on a pile of gar-
ments belonging to the women
of a family and set them alight
so that they didn't have anyt-
hingleft to wear.

“The MLA saw the vanda-
lism and went away,” it states.

> Probe report identifies
local councillor Mehoob
Alam as principal
conspirator behind the
violence, alleges he himself
came to the spot along with
miscreants, with police
doing nothing to stop them

Repeated calls to police from
besieged residents on both da-
vs went unanswered, enabling
multiple mobs to break into ho-
mes and pick their targets, the
report says, citing the panel's
interactions with vietims.

»Reconstruction, P 17

Justices Soumen Sen and
Raja  Basu Chowdhury
formed the committee - con-
sisting of National Human
Rights Commission regis-
trar (law) Joginder Singh,
West Bengal Legal Services
Authority member-secreta-
ry Satya Arnab Ghosal and
West Bengal Judicial Ser-
viceregistrar Saugata Chak-
raborty - to identify people
affected by the violence and
assess the damage.

Three people were killed
and hundreds left homeless
in the violence, looting and
arson that raged in pockets
of Murshidabad over the
Wagf (Amendment) Act.
Hundreds fled by boat across
the Ganga to seekrefuge ina
school building there.

The HC-constituted pan-
el visited Betbona village
and some areas of Sham-
sherganj, where they identi-
fied 113 homes that were bro-
ken into, looted and set
ablaze. “The houses there
are visibly damaged (75-80%
damage), totally inhabit-
able... rehabilitation is not
possible without thorough
reconstruction,” the report
says. Many of the victims
the panel spoke to said they
were still living with rela-
tives after having lost prop-
erty. cash and official docu-
ments in the targeted vio-
lence. Around 29 shops were
damaged in Dhuliyan's
Ghoshpara. The committee
also noted that Bethona resi-
dents wanted permanent
BSF camps and central
armed forces.

Mobs from Shamsher-
ganj, Hijaltala, Shiulitala
and Digri came with their
faces masked, the victims
told the panel.

TMC said the party brass
and legal aides needed to
minutely scan the report, fil-
edlast weekand made public
on Wednesday, before put-
ting out an official response.

“We will provide a de-

report ofthe fact-finding
committee onthe
Murshidabad violence over
the Wagf Bill was the most
damning indictment yet of the
Mamata Banerjee-led
Trinamool Congress govt.
“ThereportoftheSIT
constituted by the high court
has exposed the anti-Hindu
brutality of the TMC govtinits
fullugly form,” BJP
spokesperson Sudhanshu
Trivedisaid atapress
conference. Amit Malviya,
head of BJP's IT cell said on X,
“Thereportsgquarely blames
her party andits elected
representatives...for abetting
the violence and doing
nothing to control (it).” tun

tailed statement after ana-
lysing whether this report is
unbiased, complete, reflects
the actual situation, and re-
veals any hidden conspir-
acies. For now, we oppose
BJP’s distorted facts,” party
spokesperson Kunal Ghosh
said. “We are examining
whether the report is com-
prehensive, accurately rep-
resents the ground situa-
tion, or ismerely accusatory,
and whether it includes the
full statement of the police
administration. We will also
see if the report mentions
the involvement of outside-
rs. Weare studying this from
alegal perspective.”

Minister Sashi Panja
said BJP’s propaganda on
the Murshidabad riots was
provocative and politically
motivated. “What happened
in Murshidabad is condem-
nable, nobody supports it.
Following the unrest, the
CM, state administration
and police have fulfilled all
their duties. Be it compensa-
tion or rehabilitation, the
state govt has delivered on
its responsibilities. There
have been arrests and a
probe,” Panja said.

(With inputs from Ta-
maghna Banerjee)
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Ashoka prof gets interim bail

and gag order from top court

'STATEMENT AKIN TO DOG WHISTLING'

No Stay On FIR,
3-Member SIT To
Probe His Posts

Dhananjay.Mahapatra
@timesofindia.com

New Delhi: Supreme Court
on Wednesday granted inte-
rim bail to Ashoka Universi-
ty professor Ali Khan Mah-

mudabad but refused to stay

the FIR registered against
him and ordered the Harya-
na DGP to constitute an SIT
of IPS officers to probe the
bona fides of his allegedly
ohjectionable statement ma-
deduring Operation Sindoor.

Applying the standards
of scrutiny enforced in the
case of MP minister Vijay
Shah who made “crass com-
ments” against Col Sofiva
RQureshi, a bench of Justices
Surya Kant and N Kotiswar
Singh perused Mahmuda-
bad’s statements and said,
“Everyone has a right to ex-

You (Sibal) say he is

Harvard educated. We find
his statement is using words and
tractions to evade saying what he

Court Curbs On Prof
» Ordered to surrender
passport and cooperate
with probe team

intends to openly. After commenting > Shall not write any

an impact of war on armed forces
and civilians, he turned to politics.

The way the statement is made, it's

akin to dog whistling

Everybody is talking about
fundamental right of speech
and expression. This right is not

absolute... As if the country for the réspionse glven
last 75 years was distributing rights
—SC bench of Justices | DY armed forces -

Surya Kant & N Kotiswar Singh y =

online post, article or make
oral speech related to the
posts under investigation
» Won't express opinion
related to terror
attack on Indian
soil or counter-

> ‘PROFESSOR’S RIGHTS APPEAR TO HAVE BEEN VIOLATED"

NHRC SENDS NOTICE TO HARYANA DGP, P 18

press opinion. But was that

the right time to say what he

did? When the country was

facing achallenge, why make

statements on communal li-
nes? Why is he trying to get
cheap publicity in such a si-
tuation?”

The bench said “no case

for stay of investigation is
made out” and barred the pe-

titioner from making any
statement on Op Sindoor or
related issues. The bench fo-
und that while commenting
on Indo-Pak hostilities and
Pakistan-backed terror acti-
vities, Mahmudabad had tal-
ked about ‘mob lynching’
and ‘bulldozer justice’.

P ‘No criminality’, P 18

No criminality in professor’s
statement, counsel tells SC

P FromP1

(Sihal) say he is Har-
vard educated. We find
that his statement is using

-"l"fhe bench said, “You

‘Prof’s rights seem to have been violated’:
NHRC issues notice to Haryana DGP

HRC on Wednesday issued a notice to Haryana director
general of police, asking for a detailed report within one

words and tractionstoevade  week on Ali Khan Mahmudabad's arrest and remand to custody.
sayingwhatheintendstosay  The commission saidit had taken “suo motu cognisance” ofa
openly Aftercommentingon  mediareportonthe professor's arrest for hisallegedly offensive
the impact of war on armed  posts related to Operation Sindoor. NHRC noted that the media
forces and civilians, he turn-  reportdiscloses “primafacie, thatthe human rights and liberty
ed to politics. The way the ofthe professor had been violated™. twn

statement is made, it is akin
todog whistling.”

The court ordered Mah-
mudabad to surrender his
passport and cooperate with
the SIT The bench also took
note of the sit-in by Mahmu-
dabad’s colleagues at the po-
lice station and the trial
court when it remanded him
to police custody and said,
“These people must desist
from this drama. If thev re-
peat that, we will pass strin-
gentorders,”

In its order, the bench
said, “To holistically under-
stand the complexity of the
phraseology emploved and
for proper appreciation of
some of the expressions
used in the two online posts,
anSIT probe isnecessary.”

It directed the Harvana
DGP to constitute the SIT
within 24 hours. “If the SIT/
investigating agency finds
any other incriminating ma-

terial against the petitioner,
itshall be atliberty toplaceit
on record and seek modifica-
tion of the interim (bail) or-
der,” the bench said.

Appearing for Haryana

govt, additional solicitor
general S V Rajusaid certain
important things were found

in the police investigation
and if needed, it would seek
Mahmudabad’s custody for

further probe. The bench

said the SIT would comprise
three state cadre IPS offi-
cers, who are not natives of
Haryana or Delhi and one of
them would be a woman. Tt
will find out the bonafidesof
the statement and examine
whether words were cleverly
used to hurt the sentiments
of the armed forces and
women officers.
Appearingfor Mahmuda-
bad, senior advocate Kapil
Sibal, who claimed that he

wasappearing probono, said
the petitioner could have
waited till May 10, but there
was no criminality in the
statement. “It was a highly
patriotic  statement,” he
said. Responding to the invo-
cation of fundamental
rights on behall of Mahmu-
dabad, the bench empha-
sised that citizens also need-
ed to perform their duties.
“Everyone talks only
about their this and that
right as if for the last 75
years, the country is only
distributing rights without
teaching them what are their
duties,” the benchsaid. Mah-
mudabad was arrested on
May 18 for his allegedly of-
fensive posts after FIRs were
registered on complaints fil-
ed by Renu Bhatia, chairper-
son of Haryana State Com-
mission for Women, and the
Jatheri village sarpanch.
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SC grants interim bail to
Mahmudabad, orders
an SIT probe and a gag

ANANTHAKRISHNANG
NEW DELHI, MAY 21

AliKhan
Mahmudabad

DECLINING TO stay the investi-
gation against him over his on- F Nl |
line posts on Operation Sindoor
and restraining him from speak-
ing or writing on the matter, the
Supreme Court granted interim
bail Wednesday to Ashoka
University Professor Ali Khan
Mahmudabad whowas arrested
by Haryana Police.

where  Ashoka

Sonipat,
University is located, had sent
Mahmudabad to judicial cus-
tody until May 27.
Observing
Mahmudabad’s

that
remarks

On Tuesday, a court in

o SC grants interim bail to Mahmudabad, orders SIT

amounted to“dog whistling”, the
bench of Justices Surya Kant and
NKSingh dectined to stay the in-
vestigation in the two FIRS negis-
tered in connection with the
paosts, It directed the constitution
of a Special Investigation Team
(SIT) "comprising three directly
recruited [PS officers, who do not
belong tothe States of Haryanaor
Delhi”,

“TheSITshall beheaded by an
officer at least in the rank of
Inspector General of Police, the re-
maining two memberswill be of-
ficersinrankof Superintendent of
Police and above. One of the
members of the SIT will be a
woman IP'S officer,” it stated, di-
recting the Director General of
Police toconstitute the SITwithin
24 hours and asking
Mahmudabad to"fully cooperate
with the investigation™,

While granting him interim
relief, the bench restrained
Mahmudabad from making any
onling post or writing any article
or delivering any speechon the is-
sue, the subject matter of the in-
vestigation, or “expressing any
opini lation tothe terrorist
attack on Indian soilor the counter
response given by our armed
forces”, "Having regard rothe con-
tentsof the two alleged offending
posts uploaded on social media,
whichhaveled tothe registration
of two FIRs against the petitioner,
we are satisfied that no case for
staying the investigation is made
out, However, to holistically un-
derstand the complexity of the
phraseclogy employed and for

proper appreciation of some of
theexpre wo
online posts, we direct the
Director General of Police,
Haryana to constitute an SIT....”
the bench said.

It said “one of the objects of
granting interim bail is tofacilitate
the ongoing investigation. If the
SHTjInvestigating Agency finds any
other incriminating material
againstthe pefitioner, it shall be at
liberty to place it on record and

seek modification of the interim
order”
Earlier, appearing for

Mahmudabad, Senior Advocate
Kapil Sibal referred to the poston
Facebookand Instagram, and said,
“This is a highly patriotic state-
ment.” He said the post talks
about “right-wing commentators
applauding Colonel Sofiya
Qureshi” and that they must
equally express concern for vic-
tims of moblynching, bulldozing,
ete. Justice Surya Kant said while
the professor was giving an opin-
ion on the effects of war on civil-
ians and Army personnel, “now
heis tumning to politics. .. So after
commenting about war, he has
tumed to politics.”

Noting that while all have a
right to express themselves,
Justice SuryaKant asked f thiswas
the right time to speak on the is-
sue,

“Is this the time to talk.... this
muchcommunaloutburst? _The
country has faced a big challenge,
The monsterscame froman alto-
gether different jurisdiction, and
attacked our innocent people, At

that time, when we are united,
somebody is trying to... We are
not saying you, there are other
people also, Unfortunately. Why
arethey trying togaincheap pop-
ularity on this occasion?” he said.

Sibal expressed the view that
Mahmwudabad “could havewaited
till after the 10th (May 10 when
India, Pakistan agreed to stopmil-
itary actions ) Ircould have waited,
butthere's nocniminal intent here.
That's all. The next day. a com-
plaintisfiled, at6.30in the mom-
ing and he’s arrested.”

Hesaid the professoris “salut-
ingthem{soldiers). He's not den-
igratingthem. Heis questioning, ..
Pakistan.”

Justice Surya Kant said, “We
don’t know what has happened
inthissociety. Inthe other matter
wearedealingwith, somebody is
saying the right to freedom...
There has to be some responsibil-
ity... Where is the duty to protect
others? Everybody talksof rights,
I have the right to do this, right to
do that. As if the whole country,
fromithe last 75 years, is only dis-
tributing rights without telling
youwhat your duty i
nation.”

As Sibalintervened toexplain
Mahmudabad’s words, Justice
Surya Kant said, "Mr Sibal, with
youracademic standards, youcan
understand very well. This is
called what? This is called, if we
understand in law, dog whistling.™

Sibal repeated: “There's no
criminal intent. That's clear. It's a
very patriotic statement.”

At one point during the hear-

ing. Justice Surya Kant asked
where Mahmudabad was teach-
ing Sibal said he was teaching at
Ashoka University but had not
been going to work for the last
three months,

The bench cautioned against
“imesponsible statements” by stu-
dents, faculty on the issue,

"We read intoday’s paper that
the students, the professors. .. if
they dare to do anything we will
pass anorder. .. ltisnot acceptable
tousthat someof these so-called
private universities open. and
then all Kinds of elements join
hands there, and they start mak-
ing irresponsible statements. We
know how todeal with these peo-
ple, They are not outside our juris-
diction, They must understand
that,” Justice Surya Kant said,

The benchwastold that there
was another write-up in which
Mahmudabad had written that
“despite aceasefire there are those
who.are bayingforwar™ and “war
has gone from being somewhat
self-contained to now being
everywhere and nowhere at the
same time”,

Sibal said, "He is commenting
on what contemporary India is
doing. And it's an opinion.”

Justice Surya Kant said what's
happening isunfortunate.“When
the choice of words is deliberately
made to insult, humiliate or cause
some kind of discomfort to oth-
ers... a learned professor cannot
have a lack of words, He could
convey these very feelingsina
very simple language without
hurting anyone.”

“You have a right to express,

I 4 of

but please keep
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othersalsoinmind. Have some re-
spect for them also, Use such ter-
minology, which is simple, re-
spectful, Very neutral kind of
language,” he said.

Following the grant of interim
bail to Mahmudabad, Ashoka
Uiniversity, in a statement, said:
“We are relieved and heartened
by Prof Ali Khan Mahmudabad
being granted interim bail by the
Hon'ble Supreme Court. It has
provided greatcomfort to his fam-
ily and all of us ar Ashoka
Universiry.”

Meanwhile, the National
Human Rights Commission, in a
statement tothe press, said it had
sought a detailed report from the
Haryana DGPwithin a week on
the arrest and custodial remand
of Mahmudabad.

“The National Human Rights
Commission (NHRC), India has
COME ACT0SS a news report dated
20th May, 2025 regarding the ar-
rest and remand to custody of a
Professor of Ashoka University (a
deemed (o be University) in
Haryana,” its statement said.

“The Commission has noted
that the report, which contains a
gist of the allegations on the basis
ofwhich he has been amrested, dis-
closes, prima facie, that the hu-
manrightsand liberty of the said
Professor have been violated,
Therefore, it hasdeemed ittobea
fit case for taking suo motu cog-
nizance of the reported incident.
Accordingly,it has issued a notice
to the Director General of Police,
Haryana, calling for a detailed e
port in the matter within one
week,” the NHRC said.

—WITHENS, NEW DELHI
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SC grants interim bail
to Ashoka varsity prof

Ayesha Arvind
letters@hindustantimes.com

NEW DELHI: The Supreme Court
on Wednesday granted interim
bail to Ashoka University asso-
ciate professor Ali Khan Mah-
mudabad, arrested by the Hary-
ana police for his social media
posts on Operation Sindoor —
India’s military response to the
April 22 Pahalgam terror atrack.
The court, howewer, refused to
stay the investigation against
him.

A bench of justices Surya
Kant and N Kotiswar Singh
directed the Haryana police
chief to constitute a three-mem-
ber special investigation team
(5IT) headed by an inspector
general (IG) rank officer, also
including a superintendent (SF)
rank woman officer, within 24
hours to investigate the case,
particularly the academician’s
“intent” behind his social media
posts that led to two FIRs
azainst him.

The bench clarified the bail
was being granted to “facilitate”
the investigation. It directed
Mahmudabad to furnish a sin-
gle bail bond for both FIRs reg-
istered against him and submit
his passport before the chief
judicial magistrate, Sonepat.

The court further directed
the assistant professor to not
make any public comments,
social media posts, or write arti-
cles expressing his opinion on
the recent India-Pakistan con-
flict and the recent terror attack.

The bench, which examined

NEW DELHI: The Mational
Human Rights Commission
(WHRC) on Wednesday took
suo motu cognisance of the
arrest and custody remand
of Ashoka University profes-
sor Ali Khan Mahmudabad,
citing potential violations of
his “human rights and lib-
erty™.
“The Commission has
noted that the
[media] report.. discloses,
prima facle, that the human
rights and liberty of the said
Professor have been wio-

NHRC takes cognisance
of Mahmudabad's arrest

Ali Khan Mahmudabad

lated,” NHRC said in a state-
ment. NHRC issued a notice
to Haryana DGP, calling for
a detailed report in the mat-
ter within a week.” HTC

the online posts by the profes-
sor head of the political sclence
department at the Sonepat-
based private university, ques-
tloned the tdming of the said
Facebook posts at a timewhen
the country was witnessing
“charged emotions”.

It also questioned his choice
of words, saying one of his posts
contained “double meanings”,
while sugzesting that its intent
should be analysed by someone
with “deep knowledge and
understanding™ of such "aca-
demnic” language.

Mahmudabad’s conduct, the
court said, constituted what was
termed “dog whistling™ in law.
Senior adwocate Kapil Sibal, rep-
resenting the professor, argued
that there was no criminal

intent behind the post, even if
the timing of its publication
could be questoned.

The court added it was una-
ble to find any statement made
in Mahmudabad's posts that
disparaged women or the two
Indian army women officers.

“..His words have double
meaning. Perhaps, someone
with deep knowledge of such
words can analyse his intent,”
the court said, asking additional
solicitor general (ASG) SV Raju,
the counsel for the state, “to
show where was a statement
where he (Mahmuodabad)
attempted either directly or
indirectly to even remotely
insult or disparage women and
women officers of the Indian
Army?”
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SC grants interim bail to
Ashoka University professor

Asks Harvana DGP to set up 3-member SI'1 to probe case

MPOST BUREAU

NEW DELHI: 'The Supreme
Court granted interim bail to
Ashoka University professor
Ali Khan Mahmudabad on
Wednesday but pulled him
up for his social media post
on Operation Sindoor. The
court said “monsters” came
and attacked our country
and asked the professor why
he needed to seek “cheap
popularity”.

Mahmudabad, associ-
ate professor and Head of

Ashoka University professor Ali
Khan Mahmudabad PTI

the Department ot Political
Science at Ashoka Univer-
sity, was arrested last week
over a social media post on
Operation Sindoor. He was

charged under sections linked
to promoting enmity between
groups and acts seen as threat-
ening national integrity and
sovereignty.

Senior Advocate Kapil
Sibal appeared before the
bench of Justice Surya Kant
and Justice N Kotiswar Singh
to argue Mahmudabad’s case.

In response to the argu-
ments, Justice Kant said, “Yes,
everyone has the right to free
speech and expression... Is it
the time to talk about all of
this? Continued on P8



SC grants

The country is already going
through all this... monsters came
and attacked our people... we
have to be united. Why (do this)
to get cheap popularity on these
accasions?”

A bench of Justices Surya Kant
and N Kotisar Singh directed the
Haryana director general of police
to constitute a three-member
special investigation team (SIT)
headed by an inspector general
(IG) rank officer also including a
superintendent (SP) rank woman
officer within 24 hours to investi-
gate the case. The bench refused
to stay the probe in the case
against him.

‘The top court said the interim
bail was granted to the petitioner
to facilitate further investigation
and directed Mahmudabad to
Sllrl’cl]d(‘r h_lb ]_'l'dSSpUl't.

The SI'T; the bench said,
should comprise three directly
recruited IPS officers — not from
Haryana but serving in the state.

The bench said that aside from
the IG rank officer, two others
should be police superintendents

MILLENNIUM POST, Kolkata, 22.5.2025

Page No. 1, Size:(14.25)cms X (11.47)cms.

or above rank officers.

The bench, which examined
the online post by the professor,
questioned his choice of words,
saying they were used deliberately
to humiliate, insult, or put others
in discomfort.

“The choice of words are delib-
erately made to insult, humiliate
or cause discomfort to others. The
professor, who is a learned person
cannot lack a dictionary...he could
have conveyed the very same feel-
ings in a simple language without
hurting others. He should have
shown respect for the sentiments
of others. He could have used a
simple and neutral kind of lan-
guage, respecting others,” Justice
Kant said.

‘The bench said though every-
body had the right to freedom
of expression, Mahmudabad's
remarks seemed like “dog whis-
tling’, used in legal parlance.

“This is what we call it as dog
whistling in law. He should have
used more respectful and neutral
language.” the court said.

The bench told senior counsel
Kapil Sibal, “At the time when so
many things were happening in
the country, where was the occa-
sion for him to use these kinds of
words, which could be insulting,
humiliating and putting others in
discomfort? He is a learned man,
he cannot be said to be short of
words””

'The bench went on to restrain
the professor from posting on the
recent India-Pakistan conflict any
further and asked him to cooper-
ate with the SIT investigation.

It also restrained him from
posting on the Pahalgam terror
aftack.

“Everybody has a right to
express himselt. But is it the time
to tallk of it this much commu-
nal...? The country has faced a
big challenge and is still facing it.
Some monsters have come all the
way from other jurisdictions and
attacked innocent people. Entire
country is staying united. But at
this juncture... Why make such
statements? Just to gain cheap
popularity on this occasion?” Jus-
tice Kant said.

Sibal agreed that it was not
the occasion for making such
comments but said the remarks
needed to be viewed in a way that
there was no criminality involved

in those remarks.

The bench referring to the
reactions over Mahmudabad's
arrest said, “Everybody is talk-
ing about fundamental right of
speech and expression. This right
is not absolute... As if the country
for the last 75 years was distribut-
ing rights”

The judge said while some of
it was not offensive to the nation,
the moment Mahmudabad began
opining, his words turned “com-
munal” with a “double meaning”.

Sibal argued the protessor’s
remarks had no “criminal intent”
and highlighted the post ended
with “Jai Hind” indicating its
patriotic nature.

Seeking reliet, Sibal said the
professor was in judicial custody
and had a nine-month pregnant
wife,

The bench told Additional
Solicitor General S V Raju,
appearing for the Haryana, that
the bonafide of the comments
were the subject matter of investi-
gation for itappeared he was anti-
war as he had said families of the
Army personnel and civilians in
border areas were going to suffer.

“Some words appear do have
double meanings,” Justice Kant
said.

Raju said that the post as it
appem‘ed was not as innocent as
projected by Sibal,

The bench referred to some
newspaper reports on univer-
sity students and the faculty pro-
testing and said, “If they dare to
do anything, we will not accept
this, if they try to join hands,
etc., we know how to deal with
these people, they are within our
jurisdiction”

A Sonipat court on May 20
sent Mahmudabad to judicial cus-
tody till May 27 after the comple-
tion of his two-day police custody.

Haryana Police arrested
Mahmudabad on May 18 after
two FIRs were registered against
him. His contentious social
media posts on Operation Sin-
door, it is alleged, endangered the
sovereignty and integrity of the
COUJIU}".

The two FIRs - one based on
a complaint by the chairperson
of Haryana State Commission
for Women, Renu Bhatia, and the
other on a complaint by a village
sarpanch - were lodged by Rai

police in Sonipat district.

Meanwhile, the NHRC said it
has issued a notice to the Haryana
Police chief over the arrest and
remand to custody of the Ashoka
University professor and sought a
report within a weelk.

The National Human Rights
Commission (NHRC), in a state-
ment, said it has taken “suo motu
cognisance” of a media report in
connection with the arrest.

‘The rights panel noted that
“the report, which contains a gist
of the allegations based on which
he has been arrested, discloses,
prima facie, that the human rights
and liberty of the said professor
have been violated”,
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NHRC seeks report
on arrest of Ashoka
University professor

The Hindu Bureau
NEW DELHI

The Mational Human
Rights Commission
(NHRC) on Wednesday
took suo motu cognisance
of the arrest and remand in
custody of an Associate
Professor of Ashoka Un-
iversity in Haryana, Ali
Khan Mahmudabad.

It noted that the media

" reports, which contained a

gist of allegations on the
basis of which he had been
arrested, disclosed that the
human rights and liberty
of the professor had been
violated.

“Therefore, it has
deemed it to be a fit case

for taking suo motu cogni-
sance of the reported inci-
dent,” the commission
said.

The NHRC issued a not-
ice to the Director-General
of Police, Haryana, calling
for a detailed report within
one week,

Mr. Khan was arrested
by the Haryana Police last
week on charges, including
endangering the sovereign-
ty and integrity of the na-
tion and promoting enmity
between ditferent groups.

The arrest has drawn
widespread criticism from
academics and civil socie-
ty, which viewed it as an at-
tack on free speech and
academic freedom.
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NHRC takes cognisance
of Mahmuda bad 5 arrest

NEW DELHI: The National
Human Rights Commission
(NHRC) on Wednesday took
suo motu cognisance of the
arrest and custody remand
of Ashoka University profes-
sor Ali Khan Mahmudabad,
citing potential violations of
his “human rights and lib-
erty”.

“The Commission has
noted that the
[media] report... discloses,
prima facie, that the human
rights and liberty of the said
Professor have been vio-

A]] Khan Mahmudabad

lated,” NHRC said in a state-
ment. NHRC issued a notice
to Haryana DGP, calling for
a detailed reportin the mat-
ter within a week.” HTC
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NHRC takes cognisance
of Mahmuda bad 5 arrest

NEW DELHI: The National
Human Rights Commission
(NHRC) on Wednesday took
suo motu cognisance of the
arrest and custody remand
of Ashoka University profes-
sor Ali Khan Mahmudabad,
citing potential violations of
his “human rights and lib-
erty”.

“The Commission has
noted that the
[media] report... discloses,
prima facie, that the human
rights and liberty of the said
Professor have been vio-

A]] Khan Mahmudabad

lated,” NHRC said in a state-
ment. NHRC issued a notice
to Haryana DGP, calling for
a detailed reportin the mat-
ter within a week.” HTC
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Fill top position in state disability panel, improve Asha Kiran, says NHRC
The panel has asked the top bureaucrat to submit an action taken report by July 11.

https://www.newindianexpress.com/cities/delhi/2025/May/22/fill-top-position-in-state-
disability-panel-improve-asha-kiran-says-nhrc

Updated on: 22 May 2025, 8:11 am

2 min read

NEW DELHI: The National Human Rights Commission (NHRC) has directed the Delhi
Chief Secretary to speed up appointment of the State Commissioner for Persons with
Disabilities (SCPD), a post that has been lying vacant for over a year. The panel has
asked the top bureaucrat to submit an action taken report by July 11.

In its communication, the Commission also called for urgent action to address the severe
shortage of healthcare staff at the Asha Kiran shelter home, which came under scrutiny
last year after 28 inmates died within a month.

The directive comes after a complaint from a member of the NHRC’s Core Group on
Disability — Dr Satendra Singh — who is also part of the advisory committee assisting the
Delhi SCPD.

The complaint raised grave concerns over neglect of the rights and welfare of people with
disabilities in the capital. Dr Singh highlighted the non-functioning of District Level
Committees, absense of meetings of State Advisory Board on disability, and lack of policy
implementation for individuals with high support needs.

The NHRC took cognisance of the matter on October 8, 2024, and asked the government
to submit an action taken report within four weeks. In response, the Social Welfare
Department submitted a report in February 2025, stating that the recruitment process for
the SCPD was initiated on October 30, 2024 while the department secretary has been
given interim charge of the position. The NHRC noted that while some progress has been
made since its intervention, a response was triggered only after the panel took notice.

‘Asha Kiran staff being recruited’

The Delhi govt report stated that steps are being taken to recruit staff for Asha Kiran, and
a proposal to hire workers on outsourced basis has been submitted to address the urgent
lack of health workers. However, key posts including that of the Superintendent remain
unfilled

Cabinet nod to aid disabled

A Cabinet note for a financial aid scheme for people with disabilities requiring high support
was approved in October 2024.
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Violation of human rights: NHRC takes cognizance of Ashoka professor arrest

Professor Ali Khan Mahmudabad was arrested earlier this week for his social media post
over India's 'Operation Sindoor’

https://www.business-standard.com/india-news/nhrc-professor-ali-khan-mahmudabad-
post-human-rights-ashoka-university-125052101074 1.html

Rahul Goreja New Delhi
3 min read Last Updated : May 21 2025 | 4:27 PM IST

The National Human Rights Commission (NHRC) on Wednesday said it has taken suo
moto cognizance of a news report which “prima facie discloses” that the arrest of Ashoka
University professor Ali Khan Mahmudabad violates his human rights and liberty.

Mahmudabad is associate professor and head of the Political Science Department at
Ashoka University. He was arrested earlier this week for a social media post over India’s
‘Operation Sindoor’, which targeted nine terrorist sites in Pakistan and Pakistan-occupied
Jammu & Kashmir (PoJK).

“The Commission has noted that the report, which contains a gist of the allegations on
the basis of which he has been arrested, discloses, prima facie, that the human rights
and liberty of the said Professor have been violated. Therefore, it has deemed it to be a
fit case for taking suo motu cognizance of the reported incident,” the NHRC said in a
statement.

The human rights body further stated that it has issued a notice to the Director General
of Police, Haryana, calling for a detailed report in the matter within one week.

NHRC, India takes suo motu cognizance of a media report regarding the arrest and
remand to custody of a Professor of Ashoka University in Haryana. May like to refer to
the press release at: https://t.co/gOwW7DUBAA4YV pic.twitter.com/zQbh5Ttpez

— NHRC India (@India_NHRC) May 21, 2025

The development comes on the same day when the Supreme Court ordered the
immediate release of Professor Mahmudabad, while directing the formation of a special
investigation team (SIT) to probe the matter.

The apex court, however, criticised Mahmudabad's "choice of words", and directed him
to refrain from making any online statements or publishing any articles related to the
subject of the ongoing investigation.

Why was Ali Khan Mahmudabad arrested?
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Professor Mahmudabad was arrested on May 18 for making alleged derogatory remarks
toward the Indian Army and two women officers — Colonel Sofia Qureshi and Wing
Commander Vyomika Singh — who appeared at media briefings on ‘Operation Sindoor’.
Two FIRs were filed against him for allegedly criticising the Army and making derogatory
comments about the women officers.

In his post, he referred to the appearance of two women officers at a press briefing as
“optics” and “just hypocrisy”. His remarks drew sharp backlash and were perceived as
disrespectful toward women in uniform. The Haryana Women’s Commission took suo
motu cognisance, and the complaint was filed by a BJP Yuva Morcha leader.
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NHRC takes suo moto cognizance of Ashoka University Professor’s arrest: sends
notice to Haryana DGP

https://economictimes.indiatimes.com/news/india/nhrc-takes-note-of-ashoka-university-
professors-arrest-sends-notice-to-haryana-dgp/articleshow/121313111.cms?from=mdr

ET Online Last Updated: May 21, 2025, 02:58:00 PM IST

Synopsis

The National Human Rights Commission, India, has taken suo motu cognizance of a
news report concerning the arrest and remand of an Ashoka University Professor in
Haryana. Finding a prima facie violation of human rights and liberty, the NHRC has issued
a notice to the Director General of Police, Haryana, demanding a detailed report on the
matter within one week.

The National Human Rights Commission (NHRC), India on Wednesday said that it has
taken suo motu cognizance of Ashoka University Professor's arrest over his post on
Operation Sindoor.

"The Commission has noted that the report, which contains a gist of the allegations on
the basis of which he has been arrested, discloses, prima facie, that the human rights
and liberty of the said Professor have been violated. Therefore, it has deemed it to be a
fit case for taking suo motu cognizance of the reported incident,” said NHRC in its
statement.

Accordingly, the commission has issued a notice to the Director General of Police,
Haryana, calling for a detailed report in the matter within one week.

The Supremer Court on Wednesday granted interim bail to Ali Khan Mahmudabad,
associate professor and head of the Political Science Department at Ashoka University
in Haryana, who was arrested over a social media post on Operation Sindoor.

A bench of Justices Surya Kant and N Kotiswar Singh refused to stay the two FIRs
registered by Haryana Police against him, saying he has not made out any case for a
stay on investigation. However, the bench released him on interim bail.

"We direct the petitioner to be released on interim bail subject to furnishing of bail bonds
to the satisfaction of the CIJM Sonepat,” ordered the bench while imposing certain
conditions on his release.

The apex court restrained the associate professor from making any further online posts
or speeches on the issue. No article or online posts are to be made, nor will any speech
be delivered on the subject matter of the case.
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Further, he was retrained from making any comments on the terrorist attack on Indian soll
or the counter-response given by India. The bench also asked him to surrender his
passport.

It also ordered constitution of a Special Investigation Team (SIT) within 24 hours to probe
the matter. The top court directed that the SIT will be comprised of senior IPS officers,
who do not belong to Haryana or Delhi and one officer of the SIT should be a woman.
The SIT should be headed by an Inspector General rank officer and the other two
members must be of SP rank.

"Having regard to contents of two alleged offending online posts which led to FIR against
the petitioner, we are satisfied that no case of staying the investigation is made out.
However, to understand the complexity and for proper appreciation of the language used
in the post, we direct DGP Haryana to constitute a SIT comprising of three IPS officers
who do not belong to Haryana or Delhi. SIT shall be headed by Inspector General of
police and one of the members shall be a woman officer,” the order stated.

Mahmudabad was arrested from his residence in Delhi by Haryana Police on Sunday and
remanded to two-day police custody following the registration of two separate cases. He
was charged with, among other things, endangering India's sovereignty, unity and
integrity for his comments on Operation Sindoor.

The Haryana Women's Commission had earlier termed Mahmudabad's social media
comments as disparaging towards women officers in the Indian Armed Forces and said
it also promoted communal disharmony. On May 13, Haryana Women Commission chief
Renu Bhatia had dispatched the summons to the associate professor.
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NHRC seeks report on Ashoka University professor Ali Khan Mahmudabad’s arrest

https://www.hindustantimes.com/india-news/nhrc-seeks-report-on-ashoka-university-
professor-ali-khan-mahmudabads-arrest-101747821873848.html

By HT News Desk| May 21, 2025 03:56 PM IST

The notice came just hours after Prof Ali Khan Mahmudabad was granted interim bail by
the Supreme Court. The commission has sought the report within a week.

The National Human Rights Commission, India, on Wednesday issued a notice to the
Haryana Director General of Police (DGP) seeking a detailed report on the arrest of
Ashoka University professor Ali Khan Mahmudabad.

Prof Mahmudabad was arrested over a social media post about the official briefing of
Operation Sindoor, involving Colonel Sofiya Qureshi. The notice came just hours after the
Supreme Court granted Prof Mahmudabad interim bail. The commission has sought the
report within a week.

In a statement, the commission said it had come across a May 20 media report that
"contains a gist of the allegations on the basis of which he has been arrested.”

"It discloses prima facie that the human rights and liberty of the said professor have been
violated. Therefore, it has deemed it to be a fit case for taking suo moto cognisance of
the reported incident," the statement added.

Mahmudabad, who heads the political science department at Ashoka University, was
taken into custody by the Haryana Police on May 18 pursuant to two complaints, including
one by the Haryana State Commission for Women.

The Supreme Court on Wednesday granted interim bail to Ashoka University professor
Ali Khan Mahmudabad, who was arrested by Haryana Police over a Facebook post
commenting on ‘Operation Sindoor’, India’s military response to the April 22 Pahalgam
terror attack.

The court also directed that a Special Investigation Team (SIT) be constituted within 24
hours to probe the case. The team would consist of three senior officers not residing in
Haryana, including a woman IPS officer, and be led by a DGP-rank officer.

Ashoka University welcomed the Supreme Court’s intervention in the case. “We are
relieved and heartened by Prof Ali Khan Mahmudabad being granted interim bail by the
Hon’ble Supreme Court. It has provided great comfort to his family and all of us at Ashoka
University,” it said in a statement.
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NHRC takes up Ashok University prof’s arrest, seeks Haryana DGP report in 7 days

https://www.hindustantimes.com/india-news/nhrc-takes-up-ashok-university-prof-s-
arrest-seeks-haryana-dgp-report-in-7-days-101747820655251.html

By Snehashish Roy| May 21, 2025 03:22 PM IST

NHRC took cognisance of a media report on Ali Khan Mahmudabad’s arrest, observing
that it prima facie disclosed violation of his liberty and human rights

NEW DELHI: The National Human Rights Commission (NHRC) on Wednesday ordered
the Haryana Police to submit within seven days a detailed report on the arrest of Ashoka
University professor Ali Khan Mahmudabad over a social media post about the official
briefing of Operation Sindoor, observing that the arrest may have prima facie violated his
human rights.

The commission’s intervention came hours after the Supreme Court ordered the release
of the professor, who was arrested on Sunday, on interim bail and ordered the setting up
a three-member special investigation team of senior police officers to probe the case.

In its statement, NHRC said the commission had come across a report of May 20 on the
professor’s arrest and the court order to remand him in custody.

“The commission has noted that the report, which contains a gist of the allegations on the
basis of which he has been arrested, discloses, prima facie, that the human rights and
liberty of the said Professor have been violated,” the commission said.

“Therefore, it has deemed it to be a fit case for taking suo motu cognizance of the reported
incident”.

Mahmudabad, who heads the political science department at Ashoka University, was
taken into custody by the Haryana Police on May 18 pursuant to two complaints, including
one by the Haryana State Commission for Women. The complaints, most people admit,
seem to be a complete misreading of his post, which does not say anything critical about
Operation Sindoor or the two women military officers who, on several occasions, briefed
the media on it.

Ashoka University has welcomed the Supreme Court’s intervention earlier in the day. “We
are relieved and heartened by Prof Ali Khan Mahmudabad being granted interim bail by
the Hon’ble Supreme Court. It has provided great comfort to his family and all of us at
Ashoka University,” it said.
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"Human rights violated’: NHRC sends notice to Haryana police over Ashoka Univ
professor Ali Khan Mahmudabad’s arrest

NHRC has noted potential violations of human rights in the arrest of Professor Ali Khan
Mahmudabad from Ashoka University. The Supreme Court provided him interim bail, but
the investigation continues regarding his social media posts.

https://www.livemint.com/news/human-rights-liberty-violated-nhrc-sends-notice-to-
haryana-police-over-ashoka-professor-ali-khan-mahmudabads-arrest-
11747819473298.html

Sayantani Biswas
Updated21 May 2025, 03:44 PM IST

The NHRC has taken suo motu cognisance of a media report regarding the arrest and
remand to custody of Ashoka University Professor Ali Khan Mahmudabad in Haryana.
The NHRC has alleged that in arresting the HoD of Political Science, the “human rights
and liberty of the Professor” were violated. The NHRC in the letter to the Director General
of Police, Haryana, has called for a detailed report on the matter within one week.

Ashoka University Professor Ali Khan Mahmudabad was granted interim bail by the
Supreme Court of India on Wednesday. Justice Surya Kant said, “When the choice of
words is deliberately made to insult, humiliate or cause discomfort to other persons, the
learned professor cannot have the lack of dictionary words...he could convey the very
same feelings in a simple language without hurting others. Have some respect for the
sentiments of others. Use simple and neutral kind(s) of language, respecting others.”

What is the Ali Khan Mahmudabad Case?

The Ali Khan Mahmudabad case involves an Ashoka University professor, who was
arrested by Haryana Police in May 2025 following a Facebook post he made concerning
“Operation Sindoor” — India's retaliatory strike against Pakistan after a terrorist attack in
Pahalgam.

Two FIRs were registered against the Ashoka University professor under various sections
of the BNS, including charges related to endangering national security and making
statements likely to cause disharmony.

The Haryana State Commission for Women chief, Renu Bhatia, also summoned
Mahmuadabad over allegations of insulting women's modesty through his posts.

Who is Ali Khan Mahmudabad?
Ali Khan Mahmudabad is a historian, political scientist and columnist.

He holds a PhD and MPhil from the University of Cambridge, and an undergraduate
degree in history and political science from Amherst College.
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He has also studied Arabic at the University of Damascus.
What did Mahmudabad say in his Facebook post?

In his remarks, Mahmudabad said, “The optics of two women soldiers presenting their
findings is important, but optics must translate to reality on the ground, otherwise it’s just
hypocrisy.”

The commission has interpreted his remarks as “an attempt to vilify national military
actions”.

In his post on Facebook, Mahmudabad also condemned “mob lynching” and “arbitrary
bulldozing”.

‘I am very happy to see so many right-wing commentators applauding Colonel Sophia
Qureishi, but perhaps they could also equally loudly demand that the victims of mob
lynchings, arbitrary bulldozing and others who are victims of the BJP’s hate mongering
be protected as Indian citizens,” the Ashoka University professor wrote.

Supreme Court Grants Interim Bail to Mahmudabad

The Supreme Court granted Ali Khan Mahmudabad interim bail but refused to stay the
ongoing investigation, directing the Haryana Director General of Police to constitute a
Special Investigation Team (SIT) comprising senior IPS officers from outside Haryana
and Delhi to probe the matter thoroughly.

The Court imposed strict conditions on Mahmudabad, restraining him from posting or
commenting on the case or the recent Indo-Pak conflict, and ordering him to surrender
his passport.

The bench also criticised Ali Khan Mahmudabad's choice of words in the posts, describing
them as "dog whistling"—coded language intended to insult or provoke certain groups—
and admonished him for seeking “cheap popularity” at a sensitive time for the nation.

What did the Haryana Women's Panel Allege?

Meanwhile, Renu Bhatia, chairperson of the commission, told ThePrint that the panel took
suo motu cognisance of Ali Khan Mahmudabad’s remarks under Sections 10(1)(f) and
10(1)(a) of the Haryana State Commission for Women Act, 2012.

The notice highlights six concerns: disparaging women in uniform like Colonel Sofiya
Qureshi and Wing Commander Vyomika Singh; misusing terms such as “genocide” and
“‘dehumanisation”; vilifying military actions against cross-border terrorism; risking
communal unrest; violating women'’s dignity under the Constitution and Bharatiya Nyaya
Sanhita; and breaching the University Grants Commission’s ethical guidelines for faculty.

What Did NHRC Say? Full Statement
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The National Human Rights Commission (NHRC), India has come across a news report
dated 20th May, 2025 regarding the arrest and remand to custody of a Professor of
Ashoka University (a deemed to be University) in Haryana.

The Commission has noted that the report, which contains a gist of the allegations on the
basis of which he has been arrested, discloses, prima facie, that the human rights and
liberty of the said Professor have been violated. Therefore, it has deemed it to be a fit
case for taking suo motu cognizance of the reported incident.

Accordingly, it has issued a notice to the Director General of Police, Haryana, calling for
a detailed report in the matter within one week.
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SC grants interim bail to Ashoka University professor, forms SIT: NHRC issues
notice to Haryana DGP

The court in its order refused to stay the two First Information Reports (FIRS) registered
by the Haryana Police against him in the matter.

https://www.newindianexpress.com/nation/2025/May/21/sc-grants-interim-bail-to-
ashoka-university-professor-mahmudabad-forms-sit-to-probe-case

Suchitra Kalyan Mohanty | Updated on: 21 May 2025, 3:38 pm
3 min read

NEW DELHI: The Supreme Court has granted interim bail to_Ashoka University
professor Ali Khan Mahmudabad, arrested over alleged offensive online posts related to
Operation Sindoor. The court in its order refused to stay the two First Information Reports
(FIRS) registered by the Haryana Police against him in the matter.

The two-judge Bench of the top court, led by Justice Surya Kant and Justice N Kotiswar
Singh, ordered the constitution of a Special Investigation Team (SIT) to probe the matter
in place of the Haryana Police.

"The SIT will not have officers from Haryana or Delhi," Justice Kant said in the order.

Mahmudabad had moved the top court challenging his arrest. He, in his defence, clarified
that his comments had been completely misunderstood.

The top court imposed certain conditions while directing the release of Mahmudabad on
interim bail. The court also restrained him from posting any further commentary online
regarding the conflict.

"No article or online posts should be made by Mahmudabad and he should not deliver
any speech on the issues which are subject matter of this case. He is restrained from
making any comments on the crisis recently faced by India, which is a terrorist attack on
Indian soil or the counter response given by our nation," the court said and ordered him
to surrender his passport.

The court also clarified that he should be enlarged on bail, subject to the furnishing of bail
bonds to the satisfaction of the CIM Sonepat. There shall be only one set of bail bonds
for both FIRs.

While upholding the right to freedom of expression, the court slammed Mahmudabad’s
choice of words, describing them as "dog whistling" intended to humiliate and discomfort
others. The court said his words could have dual meanings.

"Everybody has a right to express himself. But is it the time to talk of it this much
communal...? The country has faced a big challenge and is still facing it. Some monsters
have come all the way from other jurisdictions and attacked innocent people. Entire
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country is staying united. But at this juncture... Why make such statements? Just to gain
cheap popularity on this occasion?" Justice Kant said.

In his social media post, Mahmudabad had criticised Pakistan-sponsored terrorism, and
said that all the plaudits received by Colonel Sofiya Qureshi of the Indian Army, who had
led India's press briefing, should reflect on the ground. He had also said that right-wing
supporters in India should speak up against mob lynching.

"Having regard to the contents of the two alleged offending online posts which led to the
FIR against the petitioner, we are satisfied that no case of staying the investigation is
made out. However, to understand the complexity and for proper appreciation of the
language used in the post, we direct DGP Haryana to constitute a SIT comprising of three
IPS officers who do not belong to Haryana or Delhi. SIT shall be headed by the Inspector
General of police, and one of the members shall be a woman officer," the order said.

During the hearing on Wednesday, Kapil Sibal, for Mahmudabad, argued that his social
media post was a 'patriotic one.’

"The bona fide part can be subject matter of investigation. The entire protection is that he
is anti war. He says reasons are that families will suffer along with civilians. He also
speaks of countries that manufacture war equipment will benefit. Anyone who is
conversant with such language can probe this because some words have dual
meanings," the Bench opined.

Meanwhile, the National Human Rights Commission (NHRC) on Wednesday issued a
notice to the Haryana Director General of Police over the arrest and remand of
Mahmudabad, taking suo motu cognisance of media reports suggesting a possible
violation of his human rights, PTI reported.

In a statement, the NHRC said it had come across a news report dated May 20 regarding
his arrest. The commission said the report, which outlined the allegations against the
professor, “prima facie discloses that the human rights and liberty of the said professor
have been violated”.

Ali Khan Mahmudabad is an associate professor and head of the political science
department at Ashoka University in Haryana. The university expressed relief and was
heartened after the Supreme Court granted him interim bail.

“We are relieved and heartened by Prof Ali Khan Mahmudabad being granted interim bail
by the Hon’ble Supreme Court. It has provided great comfort to his family and all of us at
Ashoka University,” the university said in a statement.

The police arrested him on Sunday from his residence in Delhi. The prosecution charged
him with endangering India’s sovereignty, unity and integrity for his alleged comments on
Operation Sindoor.
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The State Women's Commission had also criticised Mahmudabad's comments as

disparaging toward women officers in the Indian Armed Forces and said it also promoted
communal disharmony.

(With inputs from PTI)
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Ashoka University expresses relief after SC grants interim bail to professor;
national rights panel takes suo motu cognizance of report

Ali Khan Mahmudabad, Ashoka University's head of the Department of Political Science,
was arrested over his comments on Operation Sindoor.

https://indianexpress.com/article/cities/delhi/ashoka-university-relief-sc-interim-bail-
national-rights-panel-suo-moto-10019784/

By: Express News Service | New Delhi | Updated: May 21, 2025 20:18 IST

3 min read

Ashoka University on Wednesday expressed relief on the Supreme Court granting interim
bail to its faculty member Ali Khan Mahmudabad, even as the National Human Rights
Commission took suo-motu cognizance of a news report which “discloses, prima facie,
the violation of the human rights and liberty of the Professor” who was arrested over his
comments on Operation Sindoor.

“We are relieved and heartened by Prof Ali Khan Mahmudabad being granted interim bail
by the Hon’ble Supreme Court. It has provided great comfort to his family and all of us at
Ashoka University,” the university said in a statement, a week after it distanced itself from
Khan Mahmudabad’s social media posts, saying that “these statements have been made
by him independently in his individual capacity.”

Mahmudabad, the Head of Department of Political Science, was arrested after the
Haryana State Commission for Women on May 12 took suo motu cognizance of his
comments on social media where he called the optics of the media briefing on Operation
Sindoor by Colonel Sofiya Qureshi and Wing Commander Vyomika Singh important but
said it would be “hypocrisy” if it did not translate into reality on the ground.

The commission has interpreted the social media remarks as “an attempt to vilify national
military actions”.

The Supreme Court on Wednesday granted interim bail to the associate professor. But
the top court called the professor’s social media post “dog whistling” and refused to stay
the investigation and directed the Haryana Director General of Police to set up a three-
member special investigation team. The NHRC has also issued a notice to the Haryana
DGP to submit a report within a week.

“The National Human Rights Commission (NHRC), India, has come across a news report
dated 20th May, 2025 regarding the arrest and remand to custody of a Professor of
Ashoka University (a deemed to be University) in Haryana. The Commission has noted
that the report, which contains a gist of the allegations on the basis of which he has been
arrested, discloses, prima facie, that the human rights and liberty of the said Professor
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have been violated. Therefore, it has deemed it to be a fit case for taking suo motu
cognizance of the reported incident,” NHRC said in a statement.

This comes days after the Committee for Academic Freedom (CAF) at Ashoka University
called the arrest “disproportionate punishment made on flimsy grounds,” and “a
fundamental attack on academic freedom.” “This is a clear curtailment of his freedom as
an academic and public intellectual... We call upon Ashoka University to publicly stand

by Prof Mahmudabad,” it added.

A statement dated May 16, endorsed by over 1,000 members of the academic
community, demanded that the Haryana State Commission for Women, which had initially
issued a notice to Khan regarding the posts, withdraw the notice and issue an apology.

“From a bare reading of his original posts, it is clear that Prof. Khan praised the strategic
restraint of the armed forces... Far from being misogynist or anti-national, Prof. Khan’s
posts are driven by a clear moral vision of what being a good citizen means,” the
statement read.
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"Human Rights, Liberty Violated’: NHRC Takes Suo Motu Cognisance Of Ashoka
University Professor Mahmudabad's Arrest: Seeks Detailed Report From Haryana
DGP

Notably, earlier today, while granting interim bail, the apex court directed Mahmudabad
to surrender his passport and refrain from posting or speaking online about the content
of the post under investigation.

https://www.freepressjournal.in/india/lhuman-rights-liberty-violated-nhrc-takes-suo-motu-
cognisance-of-ashoka-university-professor-mahmudabads-arrest-seeks-detailed-report-
from-haryana-dgp

Vinay Mishra Updated: Wednesday, May 21, 2025, 02:25 PM IST

In a surprising turn of events, the National Human Rights Commission (NHRC) on
Wednesday took suo motu cognisance of Professor Ali Mahmudabad's arrest.

This comes hours after the Supreme Court granted interim bail to Ali Khan Mahmudabad,
an associate professor at Ashoka University, who was arrested over a Facebook post
critical of the Operation Sindhoor press briefings.

In a press release, the NHRC stated that the media report regarding the professor’s arrest
indicates "violation of the human rights and liberty of the Professor."

The NHRC has also issued a notice to the Director General of Police, Haryana, calling
for a detailed report in the matter within one week.

"The Commission has noted that the report, which contains a gist of the allegations on
the basis of which he has been arrested, discloses, prima facie, that the human rights
and liberty of the said Professor have been violated. Therefore, it has deemed it a fit case
for taking suo motu cognizance of the reported incident,” the press release said.

Notably, earlier today, while granting interim bail, the apex court directed Mahmudabad
to surrender his passport and refrain from posting or speaking online about the content
of the post under investigation. The court also barred him from making any statements
on the Pahalgam terrorist attacks or India’s counter-terror operations, pending the inquiry.
Bail was granted on the condition that he furnish bonds to the satisfaction of the Chief
Judicial Magistrate, Sonipat.
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Supreme Court grants interim bail to Ashoka University professor Ali Khan
Mahmudabad

Court has directed the Haryana Police to form an SIT by May 22 to investigate the terms
used in Ali Khan Mahmudabad'’s posts

https://www.thehindu.com/news/national/supreme-court-interim-bail-ashoka-university-
professor-ali-khan-mahmudabad-social-media-posts-operation-
sindoor/article69600685.ece

Updated - May 21, 2025 03:45 pm IST

The Hindu Bureau
File picture of Ali Khan Mahmudabad. Photo: Instagram/@profakmahmudabad

Ashoka University associate professor Ali Khan Mahmudabad, arrested for his social
media posts on Operation Sindoor, was granted an interim bail by the Supreme Court on
Wednesday (May 21, 2025). The court, however, refused to stay the FIRs registered
against him.

Ali Khan Mahmudabad granted interim bail

The Supreme Court further barred Mr. Mahmudabad from posting anything online
regarding the matter.

The top court directed the Haryana Police to form a special investigation team (SIT) of
three IPS officers, not belonging to Haryana and including a woman officer, to investigate
the terms used in his posts. The police have been directed to form the SIT by Thursday
(May 22, 2025). It also asked the police not to entertain fresh FIRs in the matter.

Mr. Mahmudabad has been asked to surrender his passport to the Chief Judicial
Magistrate, Sonepat, and furnish common bail bonds in both FIRs

Meanwhile, Haryana Police said that it should be allowed to place any further evidence
in the course of its investigation to seek lifting of the interim relief.

The Supreme Court made it clear that Mr. Mahmudabad must cooperate with the
investigation and that the interim bail has been given to facilitate his cooperation
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NHRC takes suo motu cognizance of Ashoka University Professor’s arrest

The NHRC issued a notice to the Director General of Police, Haryana calling for a detailed
report in the matter within one week.

https://www.thestatesman.com/india/nhrc-takes-suo-motu-cognizance-of-ashoka-
university-professors-arrest-1503435509.html

Statesman News Service | New Delhi | May 21, 2025 8:03 pm

The National Human Rights Commission (NHRC) took suo motu cognizance on
Wednesday of a media report regarding the arrest and custodial remand of Ashoka
University Professor Ali Khan Mahmudabad in connection with his alleged comment on
‘Operation Sindoor.’

The NHRC issued a notice to the Director General of Police, Haryana calling for a detailed
report in the matter within one week.

Mahmudabad is an associate professor and head of the Political Science Department at
Ashoka University. He was arrested earlier this week for a social media post about India’s
‘Operation Sindoor,” which targeted nine terrorist sites in Pakistan and Pakistan-occupied
Jammu & Kashmir.

“The Commission has noted that the report, which contains a gist of the allegations on
the basis of which he has been arrested, discloses, prima facie, that the human rights
and liberty of the said professor have been violated. Therefore, it has deemed it to be a
fit case for taking suo motu cognizance of the reported incident,” said the NHRC in a
statement.

Earlier, the Supreme Court granted interim bail to Mahmudabad in the Haryana Police
FIR over his social media posts about ‘Operation Sindoor.” He was arrested on May 18
and has been in custody since.

A bench of Justices Surya Kant and N. Kotiswar Singh refused to stay the two FIRs
registered by Haryana Police against him, saying he has not made out any case for a
stay on investigation. However, the bench released him on interim bail.

‘We direct the petitioner to be released on interim bail subject to the furnishing of balil
bonds to the satisfaction of the CJM Sonepat,” ordered the bench while imposing certain
conditions on his release.

The apex court has restrained the associate professor from making any further online
posts or speeches on the issue or speech related to this matter. No article or online posts
are to be made, nor will any speech be delivered on the subject matter of the case.

Furthermore, he has been restrained from making any comments on the terrorist attack
on Indian soil or the counter-response that was given back to Pakistan by India.
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Moreover, the bench has also asked him to surrender his passport. It also ordered the
constitution of a Special Investigation Team (SIT) within 24 hours to probe the matter.
The top court directed that the SIT be comprised of senior IPS officers who do not belong
to Haryana or Delhi, and one officer of the SIT should be a woman. The SIT should be
headed by an Inspector General rank, and the other two members must be of SP rank.

“Having regard to the contents of two alleged offending online posts that led to an FIR
against the petitioner, we are satisfied that no case for staying the investigation is made
out. However, to understand the complexity and for proper appreciation of the language
used in the post, we direct DGP Haryana to constitute an SIT comprising three IPS
officers who do not belong to Haryana or Delhi. SIT shall be headed by the inspector
general of police, and one of the members shall be a woman officer,” the order stated.

The controversy arose from a Facebook post when Mahmudabad criticized war hawks
and expressed concern over selective nationalism.

‘I am very happy to see so many right-wing commentators applauding Colonel Sophia
Qureishi, but perhaps they could also equally loudly demand that the victims of mob
lynchings, arbitrary bulldozing, and others who are victims of the BJP’s hate mongering
be protected as Indian citizens,” the post read on the social media platform.
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NHRC takes suo moto cognisance of Ashoka University professor’s arrest over
remarks on Operation Sindoor

https://www.thehansindia.com/news/national/nhrc-takes-suo-moto-cognisance-of-
ashoka-university-professors-arrest-over-remarks-on-operation-sindoor-973101

IANS | 21 May 2025 6:58 PM IST

HIGHLIGHTS New Delhi: The National Human Rights Commission (NHRC) on
Wednesday took suo moto cognisance of the arrest of Ali Khan Mahmudabad, a professor
of...

New Delhi: The National Human Rights Commission (NHRC) on Wednesday took suo
moto cognisance of the arrest of Ali Khan Mahmudabad, a professor of political science
at Haryana-based Ashoka University, who was put behind bars by the state police over
his remarks on Operation Sindoor. The apex human rights body issued a notice to the
Director General of Police (DGP) of Haryana and called for a detailed report on the matter
within one week. Taking note of the news report, the NHRC said that a gist of the
allegations on the basis of which Mahmudabad has been arrested, prima facie, violated
his human rights and liberty.

Earlier in the day, the Supreme Court granted interim bail to Ali Khan, ordering the
Haryana DGP to constitute, within 24 hours, a Special Investigation Team (SIT)
comprising three senior IPS officials, including a woman officer, to probe the case.
Refusing to stay the investigation, a bench headed by Justice Surya Kant remarked that
it granted interim bail to Ali Khan to facilitate further investigation. As per the order of the
apex court, Mahmudabad would be released on interim bail upon surrendering his
passport and furnishing bail bonds to the satisfaction of the court below. The top court
also restrained the petitioner from posting any further online posts related to the present
case or the recent India-Pakistan conflict. Mahmudabad, 42, was arrested on a complaint
filed by Yogesh Jatheri, the General Secretary of the BJP Yuva Morcha in Haryana.

A Sonipat court on Tuesday sent him to 14 days of judicial custody. An FIR was lodged
against Mahmudabad under sections of the Bharatiya Nyaya Sanhita (BNS) pertaining to
inciting armed rebellion or subversive activities and insulting religious beliefs. Also,
sedition-like charges have been filed against him.

In a post on social media, Mahmudabad wrote: "I am very happy to see so many right-
wing commentators applauding Colonel Sophi(y)a Qureishi, but perhaps they could also
equally loudly demand that the victims of mob lynchings, arbitrary bulldozing and others
who are victims of the BJP’s hate mongering be protected as Indian citizens. The optics
of two women soldiers presenting their findings is important, but optics must translate to
reality on the ground, otherwise it’s just hypocrisy."
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Haryana State Commission for Women Chairperson Renu Bhatia took suo motu
cognisance of Mahmudabad's remarks, which were alleged to be disparaging towards
women in the Indian armed forces and promoting communal disharmony. The women's
rights body had summoned the professor, but he failed to appear.

Later, he said the Commission had "misread” his comment. "[I]] am surprised that the
Women's Commission, while overreaching its jurisdiction, has misread and
misunderstood my posts to such an extent that they have inverted their meaning,"
Mahmudabad had said on X.
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Human rights body seeks report on professor’s arrest over social media post

Seeking a detailed report within a week from Haryana DGP, NHRC stated that, prima
facie, as per the media reports the professor's human rights and liberty appear to have
been violated

https://www.tribuneindia.com/news/haryana/human-rights-body-seeks-report-on-
professors-arrest-over-social-media-post/

Ujwal Jalali | Tribune News Service
New Delhi, Updated At : 07:08 PM May 21, 2025 IST

The National Human Rights Commission has sought a detailed report from Haryana DGP
in the matter of arrest of Ashoka University professor Ali Khan Mahmudabad even as the
Supreme Court granted him an interim bail in the case.

The Commission stated that it had taken suo motu cognisance of the professor’s arrest
over his social media posts concerning Operation Sindoor.

Seeking a detailed report within a week from Haryana DGP, NHRC stated that, prima
facie, as per the media reports the professor's human rights and liberty appear to have
been violated.

Mahmudabad, Associate Professor and Head of Political Science Department at Ashoka
University, was arrested by the Haryana Police under multiple sections of the IPC for an
Instagram post in which he critigued what he described as selective praise by right-wing
commentators.

‘I am very happy to see so many right wing commentators applauding Colonel Sophia
Qureishi but perhaps they could also equally loudly demand that the victims of mob
lynchings, arbitrary bulldozing and others who are victims of BJP’s hate mongering be
protected as Indian citizens. The optics of two women soldiers presenting their findings
is important but optics must translate to reality on the ground otherwise it’s just hypocrisy,”
he had posted.

Although the professor’s post also included praise for the Indian Armed Forces, the
Haryana State Commission (HSCW) for Women found it objectionable and issued him a
notice to appear before the woman’s body and explain his remarks.

However, as the professor skipped the summons, the HSCW chairperson visited Ashoka
University on Thursday to inquire into the matter but he did not appear before the panel
again. Taking a serious note, the HSCW chairperson then lodged a formal complaint,
following which Mahmudabad was arrested.

The professor then approached the Supreme Court which granted him an interim bail but
refused to stay the investigation against him.
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Ashoka professor gets interim bail, rapped for ‘cheap publicity’ in Op Sindoor post

Ali Khan Mahmudabad of Ashoka University was arrested last week after his social media
post on Operation Sindoor was perceived as critical of the armed forces.

https://www.indiatoday.in/india/law-news/story/supreme-court-grants-interim-bail-to-
ashoka-university-professor-over-op-sindoor-post-refuses-to-stay-probe-2728018-2025-
05-21

Nalini Sharma | New Delhi,UPDATED: May 21, 2025 14:00 IST
Written By: Abhishek De

In Short

Ali Khan Mahmudabad arrested on May 18 over Op Sindoor post
Supreme Court directs formation of SIT to probe post

Blasts professor for attempt to get cheap publicity

The Supreme Court on Wednesday granted interim bail to Ashoka University Professor
Ali Khan Mahmudabad over his controversial post on Operation Sindoor but refused to
stay the investigation into the case. While granting the interim relief, a bench of Justice
Surya Kant and Justice NK Singh blasted the professor for the timing of his remarks,
calling it "dog whistling" and an attempt to get "cheap publicity".

"We direct the petitioner be released on interim bail... Having regard to the contents of
two alleged offending online posts, we are satisfied that no case for staying the
investigation is made out," the court said.

COURT DIRECTS SIT FORMATION

The court also directed the Haryana top cop to constitute within 24 hours a Special
Investigation Team (SIT) comprising senior IPS officers for a further probe. However, the
court said the officers should not be from Haryana or Delhi and one should be a woman.

"To understand the complexity and for proper appreciation of the language used in the
post, we direct DGP Haryana to constitute a SIT comprising three IPS officers who do not
belong to Haryana or Delhi,” the bench further said.

IMPOSES RESTRICTIONS

The court also imposed certain conditions on Mahmudabad, barring the professor from
posting or making any speech on the case.

He also cannot make any remarks in connection to the Pahalgam terror attack and the
subsequent hostilities between India and Pakistan. The court also ordered the professor
to surrender his passport.
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Mahmudabad was arrested on May 18 and was sent to 14-day judicial custody by a
Haryana court on Tuesday.

His post was perceived as critical of the military and disrespectful to the women officers,
Colonel Sofia Qureshi and Wing Commander Vyomika Singh, who led the media briefings
on Operation Sindoor.

'RIGHT TO FREE SPEECH FINE, WHERE IS THE DUTY?'

During the hearing, the Supreme Court, however, didn't mince any words while pulling up
the professor, saying his remarks amount to "dog-whistling" and he should have used
"neutral and respectful” language.

"The entire projection is that he is anti-war, saying families of Army people, civilians in
border areas suffer. But some words have double meanings also," the court said.

The court said while everyone had freedom of speech, such occasions (during India-
Pakistan tensions) should not be used to garner publicity.

"Is it the time to talk about all of this? The country is already going through all this...
monsters came and attacked our people. We have to be united. Why to get cheap
popularity on these occasions," the court said.

Senior advocate Kapil Sibal, representing the professor, told the court that the petitioner's
wife was nine months pregnant. The Additional Solicitor General pointed out that
Mahmudabad's post was not as innocent as projected by Sibal.

"You should know what is happening. There is right to free speech etc...Where is the
duty? As if the whole country for the last 75 years is only distributing rights and no duty,"
the court said in strong remarks.

Ashoka University said that it was "relieved" and "heartened" after the top court granted
interim bail to Mahmudabad.

HUMAN RIGHTS COMMISSION SEEKS REPORT

Meanwhile, the National Human Rights Commission (NHRC) took suo motu cognisance
of the arrest of the professor, saying his rights and liberty were violated. Issuing a notice
to the Haryana DGP, the NHRC sought a detailed report within a week.

"The commission has noted that a news report, which contains a gist of the allegations
on the basis of which he has been arrested, discloses, prima facie, that the human rights
and liberty of the said professor have been violated," the statement said.
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Killing of nomadic family in Sundargarh: NHRC seeks report from DM, SP
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from-dm-sp/

PNN | Updated: May 21st, 2025, 10:24 IST

Sundargarh: National Human Rights Commission (NHRC) has sought an action-taken
report (ATR) from Sundargarh District Magistrate and Superintendent of Police regarding
the murder of five members of a nomadic family.

The incident occurred on the night of October 29, 2024, in Sundargarh district, where five
members of a nomadic family were killed, and five others were allegedly kidnapped.

Acting on a petition filed by civil rights advocate Radhakanta Tripathy, the apex rights
panel issued the order Monday. Tripathy alleged that the victims, part of a group of
approximately 20 family members residing in tents in Karamdihi village, were attacked
while they were asleep.

The family, seasonal visitors selling plastic mats, was reportedly targeted due to an illicit
relationship involving one of the injured individuals. The kidnapped persons reportedly
include the injured man’s second wife and four children.

The incident, according to the complaint, underscores the systemic marginalisation of
Denotified and Nomadic Tribes (DNTs) and calls out the alleged inaction of both the
Odisha government and Central authorities, framing it as a violation of human rights.

Tripathy urged the NHRC to conduct a thorough investigation, gather updated data,
implement targeted policies, and ensure justice and protection of the rights of the DNT
community. “The allegations, prima facie, indicate serious violations of the human rights
of the victims,” observed the NHRC Bench, chaired by Priyank Kanoongo.

The commission has taken cognizance of the matter under Section 12 of the Protection
of Human Rights Act, 1993. The Registry has been directed to issue notices to
Sundargarh District Magistrate and SP, instructing them to investigate the allegations and
submit an ATR.

PNN
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demand-report-on-professor-mahmudabad-arrest-in-one-week-operation-
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